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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL (WESTERN ZONE) PUNE

APPEAL NO. 148 OF 2024 (WZ)
Ms. Sweta Savia Pereira ...Appellant
VERSUS

. Mr. Walter Josef Egle and Ors. ...Respondents

A 2 . AFFIDAVIT-IN-REPLY ON BEHALF OF THE RESPONDENT NO. 1
i @SHA PANKER GOS8V . |
{

NORTH GOA

e
\\.o\ REG. No. 4334¥ &I'HPLEASE YOUR LORDSHIPS

)\ Expiry Dt: 21.02.2030 /3> /
4 ME R. WALTER JOSEF EGLE, son of late Antonio Egle, aged 67 years,

N7 O

Swiss National, resident of 338/B, Passos Ward, Cavelossim, Salcete
Goa, through his duly authorized Power of Attorney Holder,
MR. VARUN ANTONIO CARVALHO, son of Mr. Antonio Heladio Carvalho
Carvalho, aged 48 years, Indian National, Resident of H. No. 4, Micon
Arcade, Mobor, Cavelossim, Salcete Goa, the Respondent No. 1 herein
(“answering respondent™), in the above petition, being conversant with
the facts of the case do hereby on solemn affirmation state and submit

as under: -
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1. The answering respondent has read and understood the contents

of the captioned Appeal and at the very outset denies, all and
singular, the averments made therein and no part thereof may be
deemed to have been admitted for the lack of specific traverse.
The answering respondents state that nothing contained in this
Appeal along with the grounds therein is deemed to be admitted
for want of specific traverse. All the contentions and submissions

made by the Appellant are categorically denied in totality.

. The answering respondent considering the misleading and
truncated facts pleaded in the Appeal, the answering respondent
is filling the present affidavit in reply for the limited purpose of
placing on records the certain relevant material facts before this
Hon’ble Court to effectively adjudicate the subject matter and
clarify about the artificial cause of action attempted to be created
by the Appellant. The answering respondent craves leave to file

detailed reply, if need arises.
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3. At the outset, the answering respondent states that the present
Appeal filed under section 16(g) of the NGT Act, 2010 is not
maintainable inasmuch as there is no ‘direction’ under challenge

‘in the present Appeal. Consequently, the present Appeal filed
under section 16(g) of the NGT Act, 2010 is not maintainable.
Considering the fact that what is sought to be challenged is not a
‘direction’ as contemplated under Section 16(g) of the NGT Act,
2010, the Appeal is not maintainable. Section 16 (g) of the NGT
Act, 2010 stipulates an Appeal only against a 'direction’ issued
under Section 5 of the Environment Protection Act, 1986. In view

of the clear wording of Section 16(g) of the NGT Act, 2010, no

Appeal can be held maintainable against any 'order' or 'decision’
taken by the authority, which clearly doesn't fall within the ambit
of 'directions'. From a bare perusal of Section 16 of the NGT Act,
2010 it is apparent that a clear distinction has been made by the
lawmakers between the words 'order', 'decision'. and 'direction’
issued by the authority. Pertinently, the words 'order' or 'decision’
as is found in clause (a), (b), (d), (¢), (), (h), (i) and (j) of section

16 have been specifically omitted in clause (g) of the Section 16,
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Therefore, it is evident that Section 16 stipulates an appeal only
against a 'direction' issued under Section 5 of the Environment
Protection Act, 1986 and consequently, in the present Appeal
there being no direction under challenge the question of filling of

the present Appeal does not even arise.

. At the further outset, it is stated that the present Appeal has been
filed without there is any cause of action to file the present Appeal
and on this ground alone the Appeal is liable to be dismissed. It is
pertinent to note that that the direction for demolition of the
structure i1ssued under the impugned order has been duly
complied with and consequently, question of even filling the
present Appeal does not arise. The fulcrum of the captioned
Appeal is to set aside the liberty granted by the GCZMA to
approach the Hon'ble Authority with clean hands if the
Respondent No. 1 (Answering respondent) herein intends to
reconstruct the demolished house as per the plinth in accordance
with law. At this stage it is pertinent to state that presently the

answering respondent has neither applied for such permission and

Qatra v
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obviously therefore the authority has not granted any permission.
Considering the aforesaid fact the question of challenging the

liberty granted does not arise.

. It is pertinent to note that the Respondent No. 1 has till dated not
constructed any structure in the said property neither has the said
answering Respondent applied for any licenses and permission
for construction of the same. The aforesaid facts clearly
demonstrates the casual and mechanical manner in which the
captioned petition has been filed and the same liable to be
dismissed on this ground alone. It is apparent that Appellant has
axe to grind against the answering respondent has filed the

present Appeal only harasses the answer respondent.

. The brief facts which are relevant for the adjudication for the

present matter are narrated herein below: -

a. There exists a property known as “Passos” being described in
the office of the Land Registration under No. 33973, enrolled

under Matriz No. 1338 and surveyed under Survey no. 54 sub-
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division No. 1 of Village Cavelossim, Salcete, Goa, originally

belonging to the Fabrica of the Igreja, Cramona.

. That one Mr. Isodoro Passanha came to be declared as the
Mundakar with respect to the said property and was looking
after the said property for the landlords i.e. Fabrica of the
Igreja, Cramona. The said Mr. Isodoro Passanha had
constructed a structure in the said property admeasuring
190.00 sq. mts., and that the said structure came to be reflected
on the Survey Plan. That the said structure came to be utilized
a mundkarial structure by the said Mr. Isodoro Passanha. And
that the name of the said Mr. Isodoro Passanha can be seen
reflected on the Manual Form I and XIV of the said property
bearing Survey No. 54/1 of Village Cavelossim, Salcete Goa
in the Other rights column.

Copy of Survey Plan and Manual Form I and XIV are hereto
annexed and marked as “ANNEXURE A-COLLY”.

. That, on 14.11.1981 the said Mr. Isodoro Passanha obtained

NOC from the Village Panchayat of Cavelossim for
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reconstruction of the structure and that the said Village
Panchayat inters of Communication dated 14.11.1981 bearing
Ref, No. VPC/81/458 was pleased to issued NOC to the said
Mr. Isodoro Passanha for reconstruction of the structure.
Thereby establishing the fact that the structure was standing
prior to 1981 on the said property admeasuring 190.00 sq. mts.
And that the Structure standing on the said property was
granted Panchayat House registration No. 338/B and the
structure has been standing in the said property since the year
1977-78.

Copy of the No Objection Certificate issued by the Village
Panchayat of Cavelossim dated 14.11.1981 bearing Ref. No.
VPC/81/458 is hereto annexed and marked as “ANNEXURE B”.
Copy of Information received under RTI dated 01.09.2016 is
hereto annexed and marked as “ANNEXURE C”

. That, on 22.07.1993 the said Mr. Isodoro Passanha entered
into an Agreement for sale with one Mrs. Jonita Coutinho, and
that interms of the said agreement, the said Mr. Isodoro
Passanha agreed to transfer all his mundkarial right and share

in the said property in favour of Mrs. Jonita Coutinho.

Copy of Agreement for Sale dated 22.07.1993 is hereto
annexed and marked as “ANNEXURE D”.

Qotung v
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e. That, interms of the said Agreement for sale entered into by
Mr. Isodoro Passanha with Mrs. Jonita Coutinho, the said
landlord of the said property, Fabrica of the Igreja, Carmona,
sold and transferred all their right, title and share qua the
190.00 sqg. mts., in favour of Mrs. Jonita Coutinho interms od
Deed of Sale dated 07.09.1993 registered with the Sub
Registrar’s Office of Salcete at Margao under registration No.

2377 at pages 24 to 36 of Book no. I volume No. 326 on

04.12.1993.

Copy of Deed of Sale dated 07.09.1993 is hereto annexed and
marked as “ANNEXURE E”

f. That, thereafter upon the purchase of the said property the
name of Mrs. Jonita Coutinho came to be reflected in the Form
I and XIV of the property bearing Survey No. 54/1 of Village

Cavelossim, Salcete Goa.

g. That, interms of Deed of Sale dated 18.11.1996, registered
with the Sub Registrar’s Office of Salcete under registration

No. 2741, at pages 240 to 256 of Book No. I, Volume No. 677

Qalpa Ll
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on 09.12.1996, the said Mrs. Jonita Coutinho sold and
transferred all her right title and share in the said property
admeasuring 190.00 sq. mts., along with the structure standing
thereon to one Mr. Mr. Walter Josef Egle (respondent no. 1

herein)

Copy of Deed of Sale dated 18.11.1996 is hereto annexed and
marked as “ANNEXURE F”.

. On 05.02.2014 a complaint came to be filed against the
Respondent no. 1 herein before the Respondent No. 2
Authority for illegally constructing structure in the said
property and interms of the same a hearing came to be
conducted by the Hon'ble Authority and Order came to be
passed bearing Ref. No. GCZMA/ILLE-COMPL/13-
14/64/2472 dated 24.03.2017, directing demolition of
structure, which subsequently came to be challenged before
this Hon'ble Court. And that this Hon'ble Court vide its order
dated 14.12.2018 in Appeal No. 16 of 2017(WZ) in (M.A. No.
117/2017) was pleased to dismiss the Appeal. Subsequently

the said order came to be executed by the concerned authority
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and the subject matter structure was demolished and a

compliance report came to be filed on 26.08.2019.

1. That on 10.05.2022 another complaint came to be filed by the

Appellant herein that the Respondent No. 1 had carried out
illegal construction whereas in fact the respondent No. 1 had
merely erected a temporary structure on the same plinth that
had been shown on the survey Plan. Post filing of the
complaint a site inspection came to be carried out. Thereafter
the Respondent No. 2 was pleased to direct demolition of the
structure of the Respondent No. 1 vide its Order bearing Ref.
no.GCZMA/Appealno16/2017/M.A.nol117/2017/WZ/NGT/1

7/740 dated 29.05.2024. The said direction has been duly
complied with. The Order dated 29.05.2024 records liberty
grénted to the Respondent No. 1 herein, which permits the
respondent No. 2 to Approach the GCZMA with clean hands
if there are any intentions to reconstruct the demolished house
as per the plinth area which is reflected in the Survey plan.

Against such liberty the present Appeal has ben filed.

Qo ll o
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7. 1 say that I am not dealing with para-wise with each and every

contention raised in the present Appeal and deny each and every
averment set out by the Appellant in the present Appeal. Any
contention raised in the present Appeal, if not specifically dealt-
with and/or denied by me herein, may therefore not be deemed to

have been admitted for lack of specific denial or traverse.

. That with respect to contents of Para No. 1 and 2 the same are not

denied as being matters of fact.

. With respect to contents of Para No. 3 the contents there are

denied in the manner they have stated.

10. With respect to the contents of Para No. 4 the contents thereof are

denied in the manner in which they are stated. It is stated that the
Hon'ble National Green Tribunal simpliciter dismissed the
Appeal filed by the Respondent No. 1 herein. It is pertinent to

state that neither the Order of GCZMA or the Order of this
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Hon’ble Tribunal says anything of the existing plinth at the

subject matter property.

11.With respect to contents of Para No. 5 to 10 are not denied as
being material facts on record, however, the contents therein to
the extent the same are inconsistent to what has been stated in

para 6 above.

12.With respect to contents of Para 11 the contents thereof are denied
in totality. It is stated that the contention of the Appellant that the
Authority did not take into consideration earlier NGT orders is
clearly fallacious inasmuch as the said Order were in the content
of the structure on the subject matter property was constructed
without prior approval of the GCZMA. Those orders did not have
anything to do with the exitance of the plinth area as recorded in

the present order.

13.The answering respondents’ states that ground raised in the
present Appeal are without any substance and/or merit. In any

event of the matter the contents of the ground are denied to the

Qatrllv
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extent they are contrary/inconsistent with what has been stated
hereinabove by the answering respondent. It is specifically denied
that impugned Order is contrary to law and previous orders of this
Hon’ble Tribunal. It is stated that earlier Orders in no manner
dealt with existence of plinth at subject matter property and
earlier Orders were concerned only qua the structure which was
constructed on the subject property allegedly without prior

permission of the Authority.

14.1 say that the Appellant herein has failed to establish the fact as to
why liberty granted to the Respondent no. 1 herein by the
respondent No. 2 authority contrary to any law and /or in
contravention any statute. Despite the Respondent No. 1 time and
time again establishing fact that the structure in question has been
demolished as on date and that the structure has been shown on
the Survey Plan and that the Respondent No. 1 can reconstruct as

per plinth established after obtaining permission from GCZMA.

15.The answering respondent states that Appellant is not entitled for

any relief in the matter leave aloneTeligf@iaimed in the captioned
170338 Q31T
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Appeal. In above conspectus the present Appeal is without any

merit and liable to be dismissed and accordingly be dismissed.

16.1 say that contents of aforesaid paragraph 1(part), 4(part), 5(part),
6, 10(part), 12(part), 14(part) & 15 are based on facts to my
personal knowledge, and contents of para 1(part), 2, 3, 4(part),
S(part), 7, 8, 9, 10(part), 11, 12(part), 13 & 14(part) are legal

submissions which I believe to be true.

Solemnly affirmed at Panaji
On this 22™ day of March, 2025
Qtunld

RESPONDENT NO. 1
Through his POA
MR. VARUN CARVALHO
Identified by me:

Advocate for Respondent no. 1
AGUI o G Rerkorr

SuccwminLy AFFIRMED AND VERIFIED
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Aprnexovre C

e, 106 Ph: 28715,
o Offrge of the Village Panchaya!
: CAVELOSSIM 2

Salcete - Goa,
Pin Code - 403 731

Re No. VP/CAV/ Q01 € - 201|449 . pare:_1\9] 2016

m

"o
Shri. Varun Carvalho :
Shop No. 14, Micon Arcade, Cavelossim,
Salcete, Goa

" Sub: - Information under Right to infomiiifétion Act.
Sir
With reference to your application dt nil on the above subject I am

furnishing the information Sr. No wise from 3.b.i to 3.b.iii aﬁer verifying
the Panchayat records. ‘

I Regardmg Sr. No. 3.b.i):- House No. 338/B is reglstered in Walter Egle’s
‘ name in the Registrar of house tax maintained by
the Village Panchayat of Cavelossim of Passos :
T "¢

2 "E@galdmg Sr. No. 3.b.ii):- H.No. 338/B was registered in the year 1977-
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. . .DEED__OF _SALE :

THIS DEED OF SALE is made at Margao, Gea, on this
‘7th day of Septenber, in the year Nineteen Hundred

‘and NINETY THREE;

BETWEEN

.;Phe FABRICA DA IGREJA DE CARMONA represented
I - © ' !

..\.;‘ -

by its members : : : :

! ~113 5 i L s 4 ' %
i
1
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+
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B lé W BT ey 3 crer fop the
FOMP IS G Slbioi e S e L g Ot
‘.;,;'rf\tyh_awm rndod sighatues
_ . ’____—-——"' 3 ; .
(2)
(a) Rev, Fr, FRANCISCO D'MELLO, age 51 years, Pres= i
3 ; ‘_wm‘\Q o
' e B~ 2R Sy
bitor, son of late Joao D'Mello, resident of o S O
. ‘ 7 . i
Carmona, Salcete,Goa, as PRESIDERT; fzj- g

(0) shri AITINHO RODRIGUES, age 45 years, married, g‘k :

Electrician, son of late Francisco Xavier Rodrigues,

resident of Carmona, Salcete,'Goa, as TREASURER; ‘
(c) Shri JOAQUIM ANTONIO VIEGAS, age 71 years, married, . : ]
Retired, soh of late Jose Mario Viegas, resident ; ? :
of Carmona, Salcete, Goa, as ATTORKNEY; : ek !’
(hereinaftef called "“the VENDORS", which expres- i
sion shall, unless it be repugnant to the context
or meaning thereof, be deemed to include their
‘heirs, executors, administrators, legal representa-

tives and/or assigns) of the FIRST PART;

>

2, Smt. JOANITA COUTINHO, age 40 years, married,

housewife, daughter of late Minguel Santano Fur-
tado and wife of TONY COUTINHO, resident of Passos, L

Cavelossim, Salcete, Goa, (hereinafter called "the
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(3)

PURCEASER", which expression shalr, unless it be

repngnant to the context or meaning thereof,
be deemed“to include ‘her heirs, executdts, adming-
‘strators, legal” represenbativas and/or assigns)

rof the O‘I‘HER PART

e e e T T e e et s

All the Parties are Indian Nationals.

- WHEREAS the vzmsﬁ%s have« represe‘n‘ted o t.he
PURCHASER that ¢ - 7' -+ il

i SR = cisthoE. e Sy ol

(a),, The, VEHDDRS are the .exclusive lawful: cwners in
possession of the property described in :S.G_HEWLE
nam hereto.

At S G L R S S

(b) The title of the vmeas té the said property
described in SCHEDULE "A“ hereto is valid, legal,

33
clear. marketable and subsisting.

3

(c)-ﬁThe}:e is‘no litigation &r proceedings pending in

i

i

g

e o

vl

\ “‘any* Court or ’I‘rﬂaunal in réspect of ‘the said’ part
ErEey 4 [

(o
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(4)

of property described in §CBEﬁULE‘"B"'hére£e.

The part of property.described in SCHEDGLE "B"

hereto is sbsolutely free from encumbrances.

% 15;}@ s

-

fﬂ* 3, SUB - RE( :
There are no difficalties and/or otherwise for e o ‘ff

sale, free from encumbrances of the said pererty ;
described in 'SCHEDULE *B" hereto. ; RM;; : e
" MARG‘" ?

Vg g, :

Svoxrmenog

The said pgﬁgnpﬁﬁppggq;gy surveyed under No,54/1,
of Village Cavelossim, Taluka of Salcetqﬁ;m0;e;
particularly described in SCHEDULE "B" hereinafter
has not been leased or-agreed to behsaia’tﬁréh§f

other person or persoens,

The VENDORS have separated and disénnexed the said
part described in SCHEDULE "B“ from the original
preperty described in SCHEDULE “A“ and designated
the same’ as PZOT "D“ which as 2 separate and dise

(71 s

tinct unit or property 1 e particularly shcwn '

with its boundarieg marked in: red colour in the copy

of the PLAN annexed hereto which forms part of the
Deed,

:
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(h) Thgj said PLOT %D: rsht:}t;m _in the annexed . plan is
Mfo‘xmi.ng tk;;s‘aj.‘:i Lp.].oic 1n.§:§ a dis.tinﬂct and indepen- ;
dent %{:'o?efty mqre particularly described An J
'S-IiElgLE&“is“ hez:einafter

(i)-Th@ﬁédiduﬁrbpeftf described in SCHEDULE "A" hereto
:l.\suoccﬁp:l.ed totally by nnmdkeirs and tenants and
.-has’béen made into’plots- only for “the: purpese of

a1 ldividdng £He" séme between the“said-imrdkars,

T Bl sl it i .

- WHEREAS ‘thé- -VENDGRS are ;.awfui. absolute and-
exclusive owners and ‘poSsessors of the said landed
pr.eperty.r.known‘as- "PXSSOS® ‘Surveyéd tnder No, 54/1, -
of 'Village Cavelo‘s's—'-i'rh',‘l Taluka -of Salecete, “situated
atrCaveliossim, -within the jurisdiét{cn "6f ‘theVillage
Panchayat' of Caveldssim, Séuth District and State of
‘Goa andidescribed in -thé' Land Registration Office of
Salcete under No, 33973 and enrolled in the Land -
Revenue Office under Matriz No, 1338 and bounded on
shel BAST by River Navigation, WEST by witer drain known
‘as Vitoil.de: Conifiinidade, NORTH by th"eipmperty of Julio
Aires Gomes and water Arain e Msrid Anciatas da Costa

and others, and SOUTH by 'Tarichem Cassanha da Communi-

25
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""J.arly describod in SCI-IEDUI.E “A“ heréinafter .
)

~to the PURCHASER a portion gf said property.shown in

‘the SCHEDULE sl adneavu;:ing an_area of 150,00 square e Tae - mack

. of s,alcete‘;—. e (kR : Ui

| -
aorial M g)—-r’ ....... :
SRl off Biseap FodnRe . Lo
Réama of fu
i
i e T o A
e c“W; vy ons Ao coaer far the v'e!_ua of :
A / L R syeoy onpar forthe : =
'Suai;i';i--hﬁ Lo sl valie lsiattathad aiongwisi. : ; ke
Ginemer o framo Tendeb el 0 3
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(6)
: H et apsa -
dade‘ now belong to Gcmea o:E Varca, more particu-

i oykpry o
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AND WHEREAS the VENDORS have:agresdsto-sell

metres, denominated as PLOT “"D" in the  annexed.plan ,*’;

with its dimensions (which plan will foim an integral !
part of the present Deed of Sale). .This: portion:is
disannexed from theg. said preperty,and:is-bounded:as
under :; NORTH by, 10.00 metres wide P,W.D.nroad with:
a dimension of 12,50 metres, SOUTH by sthe Blot ME" ¥o
with the dimensions of ;1’;-00 metres, :2.00 metres andr
2,50 metres, EAST by the:River;;Sal with a dimgnsion
of 21,50 metres and WEST by. Plot 'O" with.a dimension
of 18,50 metres. , . . ..., . VT0D ,on ol 5":75-"

S U ot ceRal

AND WHEREAS the VENDORS have agreed to sellito
the PURCHASER the, said pagrt of propepty (REOTIBM -

surveyed under No,54/1, of Village Cavel ossim, Taluka

e

>
LR P i e e
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AT

AND WERRAS the VENDORS have agreed to sell
aﬁd_thengEFﬁAsE%‘hes:agteegﬂtg‘gug_grom the VQBDOBS
theipatt ofithpertgh(EﬁoT:“D") deeor%geq in SCHEDULE
“Bé pereto;_

A : AN :
NOW THIS DEED OF SALE WITNESSETH as follows :-

B e SR R B

NOW, that in purauance of the above agreement
and in consxderation of the total sum cf Rs.7,600,00

(Rupees Seven thousand and six hundred only) paid by

-the PURCHASER to the VENDORS the receigt whereof the

Vendors do and each of them doth hereby acknowledge

and admit and of the same forover release and discharge

the PURCHASER THE SAID VENDORS as benef1cial owuers

thereof,‘do hereby grant, sell, convey, assign. assure
and tranefer ‘the (PLOT "D¥) of property fully described
in SCHEDULE AN hereinafter by way of SALE unto the
PURCHASER all the above sadd,part of property, descri-
bed in SCHEDUL#r?B" he;eto and more ga;ticuletky

el i s 4

delineated in tbe plan annexed of the above said part

e

of property. together with all trees, hedges. watet

courses, liberties, easements, ways, paths, passages,

m
i

s e L G

s
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appurﬁenances *Hha’ rights, titles. interest, claims
and“demands whAtsoever” 'of the VENDORS' e o tolthe

above said part of ‘property “%o’HAVE, ‘HOLD, OWN and i

ENJOY the same forever to the PURCHASER hér heirs,

administrators and assigns absolutely.

Wi e e e s SR S Ll e e o U S O I

The PURCHASER may hereinafter peaceably and

quietly possess the above said part o£ proPerty

VY

conveyed withouh any claims or demands whatsoever
S ']

from the ‘VENDORS or ‘any person or persons claiming

Ehroddh oF - uRder EHen, R e s e
[ S ﬂ{..ij— T3t sl e o gk e e kebaS
s R T i
el The VENDORS shall indemnify and keep indemni-
B SO e
fied the PURCHASER from or against any loss, ehcum—
Aol

brances, charges,aefects “and equitieu Whatsoever.
AR : : St ] S U e :

~ i o

The above said part e property (pmm “D“) 15

\

4 Sy
“‘free from encuﬁbrance,, cfaims and defects whatsoever

and tHst the VENDORS have eﬁsolute autﬁerity to “con-

B sl
Yoy and ‘séll’ the™ ébove said part Sk property Lﬁhe
mabhsy aforesaid’” By eE R
RS e e s e S e B
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The VENDORS farther covena- nt that they shall

S e

at the request and cost of the PURCHASER do or execute
or cause to be done or executed all such lawful acts,

deeds and things whatseever for further and more per=-
JJJ{" P ""
fectly conveying and assuring the said part of property //
S O RS Wt —ut
and every part thereef in the manner aforesaid and also

5
- L

pnéting the PURCHASER in full pOssESsiOﬁ of the same

H _.

according to the true intent ef this Deed.
G el et (i i o q o .

SCHEDULE HAN

[H

" OF THE ENTIRE PR@PERTY

- -

Lo pgeara

s

AlI that Rustic landed praperty known as "passosH, —

S - ¢
4 iv. GRT

surveyed under No. 54/1 of Vlllage Cavelessim, Taluka

syode 3
of Salcete, situated at Cavelossim, within tne juris- e
a1 ey o) ﬂ+¥.= ‘--'r P i

dictien of Village Pandhayat of Cavelossim, Sub-
Pistrict of salcete, South District, State of Goa,
described in the Land Registration Office of Salcete

under No. 33973 and enrolled in the Land Revenue Office

under Matriz No, 1338, as such bounded on.the EAST by
River Navigation, WEST'by wateddraif’ known as 'Vitol

de Communidade; NORTH by the property of Julio Aires L~
Gomes and water drain of Maria Amiciacao da Costa and
_others, and éﬁUﬁHiby*'Tﬁriehem C4ssanha 4a Commanidade*
now belongs to Gomes of Varca.

ey et e o L P R e

OF THE PROPERTY HEREBY SOLD
All that part and parcel of landed property
known ag "PASSOS", designated as "PLOT "D¥, admeasuring

an area of 190,00 square metres'and is now a distinct,

‘{-—-—.._—v o _,,—————’—"“\@& ; ,a} ’
w e i o, W R E”'\F—:j_: R

R — I
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separate. independent and identifiable unit/preperty
whi ch is surveyed under He. 54/1, of Village Cave-
lossim, Soath District, State of Goa, described in the
Land Registration Office of Salcete under No, 33973

and enrolled in the Land Revenue Office of Salcete

nnder Matriz No. 1338 as such is bounded on the-
NORTH by 10900 metres wide P w.D. rozd with a dimen-
csion of 12, 50 metres, SUUTH by the PLOT "E“ with a
dimension ef 2.00 metres, 2 00 metres and 2 50 metres.
EAST by the River Sal with a dimension of 21,50
metres and on the WEST by PLOT "0“ with a dimension

of 18,50 metres.

IN WITHESS WHEREOF both the parties have put their
signatures on the day apd year first above

written in the presence of two attesting witnesses.

v

Y e

'VENDCRS. .

1_7MM44

(Rev. Fr. FRANCISCO D'MELLO). .

2% :d*ﬁza‘: _u“;w:
Wiyl

{Shri ALTINHO RG%RIGUES)

X N
3. *“G%LMA» Q¥U§Mu;~k53e%eu

E}Shri&JOAQUIH ANTONIO VIEGAS)

PURCHASER

’gib\m):§li Q;c:btﬁ;”vfko

4,

iy

(smt. JOANITA COUTINHO)
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s rBE‘I‘WEENW -

e, glw
(1) Smt. JOA&&%EDRINA COUTINHO, daughter of

Minguel Santana Furtado, aged about 41 years,
(2) Shri JOSEPH ANTHONY COUTINHO, son of Filitho
Pascoal Manuel Coutinho, aged about 46 years,
both residénts of Passoss Cavelossim, Salcete,
Goa, hereinafter referred to as “ghe VENDORS"

represented by his wife JOANITA COUTINHO.

A

A



( which expression shall unless it be repugnant
to the context or meaning thereof, wherever
required, be deemed to include their heirs,
successors, legal rapresentativés: administrators.,
execugors and/dr éssigns) of the ONE PART;

) AED‘
Shri WALTER JOSEF EGLE, son of Walter Anton

Egle, aged_about'46‘yeafs; Swiss National.
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resident of Cavelossim, Salcete, Goa, hereinafter

‘referred to as "the PURCHASER" (which expression

shall unless it be repugnant to the context or
meaning thereof, wherever required, be deemed
to include hié heirs. successors., legal repre-
sentatives, administrators, executors and/or

assigns) of the OTHER PART,

WHEREAS the VENDORS are the owners in pos-

\
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session and/or otherwise well and sufficiently

entitled to a piece of land, namely, PLOT 'D',

admeasuring about 190,00 square metres, being a
part of .the property surv;yed under No, 54/1,
situate in the village Cavelossim, Taluka and
Sub-District of Salcete, District of South Goa;
State of Goa, described in the Land Registration
Office of Salcete, at Margaoc, under No, 33973

and enrolled under Matriz No. 1334 in the Land

|
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Revenue Office at Margao; AND WHEREAS the said
property alongwith the structures standing there=-
in was purchased by the VENDORS vide the Deed

of Sale dated 7,9.1993, registered at No.2377.

at pages 24 to .36, Book I, Vol, 326 dated
9,12,1993, in the Office of Sub=Registrar at
Margao; AND WHEREAS the VENDORS have agreed to
sell, convey., transfer and aés;gn the aforesaid

property élongwith the structures standing therein

-

a
i

.

N s

]
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in 'as is' condition to the PURCHASER. for the
total price and condition of Rs., #0,100/~ (RUPEES
FORTY. XXXX. THOUSAND .ONE HUNDRED ONLY); AND
WHEREAS the PURCHASER has already effected the -
payment of the aforesaid price 'and condition to

the VENDORS;

The VENDORS are Indian Nationals and the

PURCHASER is the National of sSwitzerland.

B
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NOwW, THEREFORE, THIS DEED OF SALE WITNESSETH
as under : : :
Al That in consideration of the payment of o e
the sum of Rs. 40,300/- (RUPEES FORTY XHXHE 5 Bl
: ey

THOUSAND ~ONE HUNDRED ONLY) paid by the PURCHASER
to the VENDORS, the receipt whereof the VENDORS
do hereby admit and acknowledge and each of them

DOTH and for the same forever acguit, release and



)

discharge the PURCHASER, the said VENDORS as the
beneficial owners do hereby convey, sell, trans-
fer, grant, assign and assure UNTO the PURCHA SER,
free from any encumbrances, liens and charges
whatsoeﬁer all.that piecé and parcel of‘land
mentioned hereinabove and more particularly
described in the SCHEDULE "a" anlnex.edAhereto.
TOGETHER WITH the ways, paths, passages, privi-
leges, water ;courses. easements, rights, member

and appurtenances whatsoever to the aforesaid



135

=
aseidl NS, Prage. ? -

Fulue of Stamp T
Hame of P

Neas
YOI B

e igues

property belonging or in any way-appurtaining

or usually held or occupied therewith or reputed
to belong or be appurtenant thereto and all:the
estates, rights, title, interest, claim, demand
whatsoever of the VENDORS to the said property
hereby conveyed, transferred and assured and every
part thereof TO HAVE AND T0 HOLD the same to the

PURCHASER absolutely and forever,
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e The VENDORS and all the persons claiming
under them do hereby covenant with the PURCHASER
that the VENDORS dre lawfully seized and posses-
sed of the aforesaid property free from any
encumbrances and defects whatsoever and that
they have full powers and absolute authority

to sell the said property. :

3

3e : ' The PURCHASER shall hereafter peacefully

{lb
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and quietly possess and enjoy the said property
hereby conveyed, transferred, assured without
any claim or demand whatsoever from the VENDORS

or any person claiming through them. !

4, The VENDORS do hereby covenant that they
shall at the request -and cost of the PURCHASER
do and execute or cause to be done or executed

all such lawful acts, deeds and things whatsoever
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for further and more perfectly conveying and

assuring the said property hereby conveyed and

every part thereof in the manner aforesaid as
: ; i

also putting the PURCHASER in possession of the

same according to the true intent and meaning

of this Deed,

l SCHEDULE "a"

All that piece and parcel of landed property
known as " PASSOS " namely PLOT "D" admeasuring
about 190.00 square metres alongwith the struc-
tures House No, 338/B standing théreon, formingir
an independant, sepérate and. distinct property,
of the property surveyed under No, 5&/1, situate
in the viilage Cavelbssim, Taluka and Sub=-
District of Salcete, District of South Goa,State
of Goa, described in the Land Registration Office
of Salcete at Margao, under No., 33973 and enrol-
led under Matriz No, 1338 in the Land Revenue
Office at Margao and bounded on the NORTH by
10.00 metres wide PWD Road with the dimensions '
of 12,50 metres, on the SOUTH by Plot 'E' of

the aforesaid entire property with dimensions

2,00 metres.,
of 2.00 metres|and 2.50 metres, on the EAST by



the year first hereinabove mentioned,

e i

(e et /

river Sal, with the dimensions of 21,50 metres

and on the WEST by the Plot “A" with dimensions

of 18,50 metres,

iIN WITNESS WHEREOF both the VENDORS and the
PURCHASER have set and subscribed théir respective

hands and signed herebelow on the day, meonth and

1&2 :‘:.’TOC’WD.E. Pedv-' wha Ceo e Ve

Mrs. JOANITA PEDRINA COUTINHO for
' self and as Attorney of VENDOR No. L
. constituted vide Power, of Attorney "n -
dated 26.8,1988 executed before the %"‘M:*
théry Leo Velho, at Margao.

{ VENDORS )

( PURCHASER ) °

WITNESSES :

Lo perodesivesi? o

24 !% @asp EW&&—
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